o 10561 - Young Persons (Harmful Publications). 639 .

T du “as may- fore a magistrate of the:first class, ‘and
any pubhcatlon seized under sub-section: {(2): shall be produced as
soon as may be, before the court which 1ssued the Warrant

(4) If in the op1n1on of the magistrate or court such pubhcatmn
is a harmful publication, the magistrate or court.may.cause'it to be
destroyed, but if, in the opinion of the magistrate or court, such
publication is not a harmful publication, the magistrate or .court
shall dispose of it in the manner provided in sections 523, 524 and

§ of 1898 525 of the Code of Criminal Procedure, 1898." ,
) 1. NotW1thstandmg anything contained in the- Code of Cr1m1na1 Offefices
~tof-1898.—Procedure, 1898, any offence punishable under this Act shall be ‘A‘é?if) ge“’
cognizable, o , cognizable,
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THE EMPLOYEES’ PROVIDENT FUNDS (AMENDZ\lEN )
ACT, 1956
Act No. 94. OF 1956 -

An Act further to amend the .Employees’ Provident Funds
. Act, 1052. ' ‘

. [28th December, 1956]

'BE it enacted by Pdrliament in the Seventh Year of the Repubhc
of India as follows:— .

1. This Act may be called the Employees’. Prov1dent Funds Short tide,
(Amendment) Act, 1956.

. 2. For sub-section (3) of sectlon 1 of the Employees’. Prov1dent Amendment.
»of 1952. Funds Act, 1952 (hereinafter referred fo as the principal Act), the of section 1.
followmg sub-section shall be substituted, namely: —

“(8) Subject to the prov151ons contamed in section 16, it
applies— ) . .

(@) to every :establis_hment which is a factory engaged
in any industry specified in Schedule I and in .which fifty or
more persons are. employed, and

(b) to any other establishment employing fifty: or move
persons or class of such establishments whieh the Central

Government {may, by notlﬁcatlon in' .the Ofﬁcwl Gazette,
spec1fy in this behalf: L



‘factory’,

- factory’ and tuted
‘factorles

Amendments
of section 2.

t1bn\ in.; the Oﬁielal Gazette apply the prewsmns of th1

. any estabhshment employing:such number-of ‘pérsons less than

fifty as may be speciﬁed in the notlﬁcatlon

Substitution
~of ‘estabhsh-
ment, .‘an
establish-
ment’ and
_*establish-
ment’ for

3 In sub-sectmn (4)  of section 1, clauSes ) and (fff) of: sectmn
9, sections 5, 8, 11,-12,:183, 15, 16, 17 ‘and clauses (it) and (i) of
section 19A- of the principal Act, for the words “factory” “a factory”
and “factories” wherever they: occur, the words “establishment”, “an
establishment” and “establishments” respectively shall be substi-

-

- 4. In section 2 of the principal ,Act;—-

{a) for clause (a), the following clause shall be subst1tuted »
namely:— - ‘ . ) o s

¢ (a)» “appropriate: Government?” means—
(i) in relation to an establishment which is a

factory engaged in a .controlled industry, or a mine or an
oil field, the Central Government, and -

(ii) in relation to - any other establishment, the
State Government,’, : E

(b) for clause (e), the followmg clause shall be subst1tuted
‘namely:— :

. ‘(e) “employer” means---

() in relation to an establishment which is a fac-
'tory, the owner or occupier of - the factory, 1nc1ud1ng
_the agent of such owner or occupier, the: legal represen-

tative of a. deceased owner:or -occupier and, where a =

person has been named as a manager “of the factory
under clause (f) of sub-section (I) of section 7 of the
Factories Act, 1948, the person so named; and

(1) in: relation to any other establishment, the ‘per-
son who, or the authority which, has the ultimate control
over the affairs of the establishment, .and wheré the said

affairs .are entrusted {o-a manager; managing director
or.managing agent; such manager managmg director or

managing agent;’. . S

63 of 1948,
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',E}’.‘gsetg‘\“.“‘“ 5/ For- secuon 3 of the pr1n¢1pal Act, the followmg sectlon shall
 gection for '*be Substituted, namelyr—
- ' section 3;

. “3: Where 1mmed1ate1y ‘before. this. Act becomes appucable Power to ap-.

" to an establishment there is in existence a provident fund which e:ta&fsthig;ﬁ
is common to the employees employed in that establishment and which hes a
employees in any.other establishment, the Central Governmerit siont  facd

- may, by notification in the Official Gazette, direct that the provi- with another

sions of this Act shall also apply to such other establishment.”. menkillsh- '

6. In section-19A of the principal Act, for clause (i), the follow- Amendment
“ing clauses shall be substituted, namely: — * of section

19A
“(i) whether an establishment which is a factory, is engag-
;ed in any industry spec1ﬁed in Schedule I;

(ia) whether any pa1jt1cular establishment is an establish-
ment falling within the class of establishments to which this Act

applies by virtue of a notification under clause (b) of sub-
section (3) of section 1.”.

THE BANKING COMPANIES (AMENDMENT) ACT, 1956 ’
Acr No. 95 OF 1956
An Act further to amM"Compames Act, 1979,
[28th December, 19561

- BE it enacted by Parllament in the Seventh Year of ll;he Repubhc
.-of India as follows —

1. (1) This Act may be called the Bankmg Compames (Amend- Shc(;rt title -
ment) Act, 1956. A Cemant.

(2) It shall come into force on such date as the Central Gov- »
ernment may, by notification in the Official Gazette, appoint.

10 of ;9 49, 2. For section 10 of the Bankmg Companies Act, 1949 (hereinafter gugset‘gunon

. " referred to as the principal Act), the followmg section shall be section for
substituted, hamely:— _ section 10,

“10. (1) No Banking company— Prohibition

“(a) shall employ or be managed by a managing agent' of employ- -

’ ment of
or . : managing
agents and
(b) shall employ or contmue the employment of any rﬁsmcms
persaon— on cerfain

forms of
(#). who is; or at any time- has been ad,]udlcated in- employment.

solvent, .or- has :suspended|- payment or-has compounded

- ‘14th Jannary, 1957, vide Notification No, S RO 231 gated 11-I~57, see Gazette
Qf Ind‘ao Pt II: Sec, 3P 178, . _



